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‘No 484/V11-V-1—1(Ka)-18-2005 /\ R e-P QO,Q ‘

| Dated Lucknow. March 29, 2005 12) &OD
IN pursuance of the pravisions of clausc (3) of Article 348 of the Constitution of India, the
Governor is pleascd to order the publication of the following English translation of the Uttar Pradesh Rajya

vidhan Mandal (Adhikari Evam Neta Virodhi Dal Ke Avas) Adhiniyam, 2005 (Uttar Pradesh Adhiniyam
sankhya 12 of 2005) as passed by the Uuar Pradesh Legislature and assented to by the Governor on

March 24, 2005. )
THE U"l'I‘AR PRADESIHT STATE LEGISLATURI: (RESIDENCES OF THE. Vv
OFFICERS AND LEADERS OF OPPOSITION) ACT, 2005
(U.P. ACTNO. 12082005
[As passed Oy the Uniar Pradesh Legislature]

ACT - o 4
to provide for giving proper accommodation al Luckﬁow 10 ‘the Officers and by

Leaders of Oppdsition of the State Legislature. . : :
ol -l'IEI.iEBY cnacted in the Fifty-sixth Year of the Republic of India as -~

folliows O

-

1. This Act may be called the Uttar Pradesh State Legislature (Residences of ~ Short title
the Officers and Leaders of Opposition) Bill, 2005.

Definitions

2. In this Act,—

(a) “Officer” means a person who holds the office of the Speaker or
Deputy Speaker of the Legislative Asscmbly or Chairman or the Deputy

S

Chairman of ihe Legislative Councily o : )

(b) “the Leader of Opposition” means the Leader of the Opposition of
cither House of the State Legislature. o : o
3. (1) The residence number 9 situated At Mall Avenue Colony, residence = Residences
“number. 12 situated at Kalidas Marg, residence numbers § and 18 situated at Gautam
Palli Colony, Lucknow under the control and management of Estate Department of the S
State Government, shall bevdesignatcd as official ,residenccs of the Speaker Lci;islative'

Assembly, the Chairman Legislative Council, the Deputy Speaker Legislative - R A
Assembly and the Deputy Chairman Legislative Council respectively. P

i
~ (2) The residence number 12 situated at Mall Avenue and 6 Type V1 situated at ‘ . % '

Gomti Nagar Phase-1 under the control and management of Estate Dc;iaruném of the '~

State Government, shall be designated as official residences of the Leader of Opposition

of Legislative Assembly and the Leader of Opposition of Legislative Council.

(3) The above occupants of the designated residences referred in sub-seciidns 0]
and (2) shall deliver the vacant possession (o the Estate Department within fifteen days.
on being ceased 1o hold the oftice. |
) © 4. (1) If any difficulty arises in giving effect to the provisions of this Act the Powerto
State Government may by a notilied order, make such provisions, not inconsistent with :ﬁrf?:?uiy
the provisions of this Act as appear to it to be necessary of expedient for removing the

difficulty.
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(2) No order under sub-scction (1) shall be made after the expiration of a period A,
of two years from the commencement of this Act.

(3) Every order made under sub-section (1) shall be laid, as soon as may be, =
before both 1ouses of the State Legislature and the provisions of sub-scction (1) of $
section 23-A of the Uttar Pradesh General Clauses Act, 1904 shall apply as they apply
in respect of rules made by the State Government under any Uttar Pradesh Act.

STATEMENTS OF OBJECTS AND REASONS

T is duty of State Government to provide proper residences to the Officers of the State Legislature

and the Leaders of Opposition of either House of the State Legislature throughout the term of their offices.

It has therefore been decided to make a law o provide for designating certain residences under the control
and management of the Estate Department as the official residences thereof 10 use throughout the term of
~their offices. '

. The Unar Pradesh Stalc Legislature (Residences of the Officers and Leaders of Opposition)
'BI" 2005 is introduced aucordmg,ly

By order,
C ’ - D.V. SHARMA,

- Pramukh Sachiv.
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